THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(through web-based video conferencing platform)
CP No0.47/Chd/Hry/2021
Under Section 241 & 242 of the Companies Act, 2013.

In the matter of:

Pranav Gupta ...Petitioner
Vs.
Geofin Investments Pvt. Ltd. & Ors. ...Respondents.

Present through video conferencing:

Dr. Anurag Kumar Agarwal and Mr. Naman Aggarwal, Advocates for the
petitioner.

Heard Dr. Anurag Kumar Agarwal, Advocate appearing for the petitioner.

2. Issue notice of this petition to the respondents to show cause as to why this
petition be not admitted. The petitioner shall collect the notice from the Registry and
send the same immediately to the respondents at their registered address by speed
post along with copy of petition and the entire paper book and the copy of this order as
well as at the e-mail address of the respondents as available on the master data of the
company.

3. In case the service through speed post on the respondents is not made,
the petitioner shall adopt the mode of substitute service and the notice of hearing be
advertised in two newspapers (one English and one Hindi) having wide circulation in
the area.

4, The petitioner shall file affidavit of service supported by postal receipts,
tracking reports, copy of e-mail and clippings of newspapers, if applicable, within two

weeks.
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5. Reply by the respondents be filed within three weeks and rejoinder thereto,
if any, within two weeks from the date of receipt of copy of reply exchanging the copies
between the parties.

6. List the CP on 29.11.2021.

7. The first respondent company is directed to maintain status quo with regard
to the current and non-current assets as per Annexure P-22 of the CP except in the

regular course of business till the next date of hearing.

Sd/-
(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)
July 16, 2021.
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